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» (ORAL ) (ORDER)
Per Smt.Shanta Shastry, Member(A)
Since the is%ue involved in both the OAs is common and

facts are similar, we are proceeding to dispose them of by a
common order.

2. The applicants are seeking to set aside their reversion

from the BCR Gr.1V pbs in the scale of 4500-10588 and to protect
their promotions énd pay' with consequential benefits. The
applicants who are .working as Telegraﬁh Masters/Chief Section
Supervisors in the CT0, Mumbai are presently in the scale  of
Rs.6508-10500. The respondents introduced the scheme to expand
and enhance the promotional aveﬁue for the Basic Cadre employees..
to which 2/3 LEG posts in the pay scale of Rs.425-640
were +iiled on seniority-cum—-fitness basis: and balance 1/3
thereof by those employees who qualified in the quélifying
examinations which was to be held anually. The applicants state
thai all of them were promcted and appointed in the LGS6 posts
under the =<=aid 20%Z LS6G scheme on different dates. A scheme
mentioned as OTBP (One Time Bound Promotion) was introduced
w.e.f. 3IB/11/83 by replacing the 2?07 LSG scheme to ensure
promotion to lower =selection grade pay scale, For all those
.pfficials in basic cadre in Group 'C and D’ who had completed a‘.
:total service of 15 years in their -basic grades. 1t was provided
in the said OTEP scheme that a1l those who wére already promoted
ftq,LSG posts prior to  38/11/198%, were to be placed en—bldc
senior to those who got promoted to LEG pay scales under the caid
OTBP scheme. In the year 1990, the Department of

Telecommunications introduced a fresh scheme known as Biennial
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w.e.¥f. 16/711/90. In the =said BCR scheme, it was stipulated that
ﬁ.
all those officials who had completed a total of 26 vyears of

service in their respective basic grades/cadres on or before 1st

January and 1st July every year were to be placed in the pay

‘scale of Rs.1608-2668 (4th Pay Commission Recommendation) on

promotion tb BCR Grade 111, by upgrading their posts held by
them. It was further stipulated that 184 of the BCR Grade 111
posts were to be in the BCR Grade 1V scale of Rs.2000-3200 (4th
Pay Commission) and placement in this scale was to be made on the
basis 'of inter se seniority amongst the promotees to the BCR
Grade 111 posts. Applicants were promoted to BCR Grade 111 posts
under the said BCR scheme and were placed in BLCR Grade IV posts
on different dates on the basis .of their inter se éeﬁiority
amongst the promotees to BCR Grade 111 posts.

x. Later on certain promotees under the said BCR Grade 111

scheme from the Northern Telecom Region and working in the

Telegraph Office New Delhi office challenged the D.0.T. orders

with regard to the method of placement in BCR Grade-1V, by

approaching the Principal Bench f‘this Tribunal by an 0A 13855 of
1991 contending therein that tif acement to BCR  Grade IV was
required to be made on the basis of the Original seniority in the
basic cadre amongst tbe promotees to BCR Grade 111, under the
caid BCR scheme. The learned counsel for applicants also stated
that the Principal Bench of CQT, upheld the contentions of the

applicants therein but further observed that all! those employees
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tho had already been placed in BCR Grade IV posts bf a different
interpretation of the said BCR scheme must haowever be protecteg
against reversion by Creating sUpernumerary posts, The counse]
for applicant also stated the the Hon'ble Supreme Court also
rejected the SLp against the decision of the Principal Bench.
Accordingly SUPErnumerary posts were created and the applicants
FeEvVersion was protected vide order dated 26/11/98. This matter
was reviewed and the department decided that those whose
Feversion was protected through creation of supernumerary posts
vide letter dated 1372797 and who were otherwise ineligible for
Gr.IV promotion irn accordance with thevprocedure prescribed vide
order dated 13/12/95 may be reverted immediately with pay
protection under the provisions of FR 31A and the additional pay
may be treated as personal to them and this should be adjusted in
their futuré increments. Further orders were issued on 10/2/2000
reverting the applicants to BCR- Grade III post in the scale of
pay of Rs.5000-8008 w.e.f. 3@/12/99. Some of the employees who

were affected by theée orders approached the Prirncipal bench of

e Tribunal in 04 423/2008 and the Principal Bench by order
dated 2/6/2000 quashed the impugned order dated 3@8/12/99  and
continued the order dasted 13/712/1927 and the applicants have hesn

protected against reversion.
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- 3. We find that the applicants in the present (0As are

similarly placed tb the applicants in 0A 425/2000 srnd the facts
are identical. We the}efare are bourd toc follow the orders in
0A-425/200@. We therefore ash-and set aside the impugned orders
dated 38/12/99 and 1@/2/2@_@ The Interim Relief granted is made

absolute. The OAs are allowed without any orders aF to costs.

' MEMBER(A)

abp



